
In the Central Administrative Tribunal 
Calcutta bench 

' ((QANe.839 of 1997) 

Preseht : Hon 'lie Mr. D. Purkayastha, Judicial Member 

Eastern ftailway 

Vs. 

N . W IrYas 

For the Applicant : Mr. P.K. Arora, Advocate 

For the Respondenti..:  Mr EC. Sinha, Advocate 

Heard on : 1O-9.-98 
	

Dpt e of Judent:ip-9 8 

ORDER 

Heard id. Advocates for both the parties over an application 

for extension of time to complete the diIliflary pr.ceedins as per 

order dated 14.198 passed in OA No.839 of 1997. It is found that 

the period granted by the Tribunal has expired on 21.7.98 and applica-

tion for extension of time has been fjled on 13.7.98 before 7(seven) 

days from the date of expfry of the period. 14. Advocate Mr. Sinha 

for the respondents submits that the department has not supplied the 

ce py of the document as asked for from them. So, he could not submit 

his defence statement for want of relevant records. Hover, I am not 

passing ' any order on this 

ivem libert' to complete the disciplinary preceedins within two 

months from to-day and nofurther tithe, will be allowed to the respon-. 

dent It may be mentioned that Inquiry Officer may 

tion of this case on day-to-day basis for the purpose of completion of 

the •ënqufry as asked for. Accordinly, MA is disposed of' 

( D. Pur ayastha ) 
Member(J) 


